
CC No. 2574/2019
Kuldeep Singh Vs. Krishan Kumar 

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Complainant in person with Ld. Counsel 

Heard. Perused. 

File  taken  up  on  an  application  filed  on  behalf  of  the

complainant for urgent hearing as the matter has been amicably

settled between the parties. 

Complainant  submits  that  he  wants  to  withdraw  the

present case as the present matter has been amicably settled

between him and the accused.

Statement of the complainant recorded separately.

Considering the facts of the case and keeping in view the

statement of the complainant, present matter is disposed off as

compromised/compounded. 

NDOH before this court stands cancelled. 

File be consigned to record room after due complainant. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021



FIR No.207/2021
PS Budh Vihar
U/s 25/54/59 Arms Act
State Vs. Amit @ Pankaj

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Amit @ Pankaj.

Perusal of record reveals that the present application is

pertaining to the PS Budh Vihar and the court of undersigned

presently is not having jurisdiction to hear, try and adjudicate

the  present  case.  Hence,  the  present  application  is  not

maintainable at this forum and stands disposed off accordingly.

However,  the applicant  is  at  liberty to  file  proper  application

before the concerned court of having jurisdiction of PS Budh

Vihar.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021



FIR No.83/2020
PS Alipur
U/s 33/58 Delhi Ex. Act
State Vs. Sumit

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Heard. Perused. 

File taken up on an intimation received from concerned

Jail Superintendent for non-surrender of UTP Sumit after expiry

of interim bail in the present case.

Perusal of record reveals that in the present case UTP

Sumit has already been granted regular bail vide order dated

23.03.2020 and the bail bond & surety bond were accepted on

15.03.2021. 

Concerned Jail Superintendent be intimated accordingly.

Copy of this order as well as copy of the bail order.

 Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021



FIR No.0079/2021
PS Crime Branch
U/s 420/188/120B IPC, 3/7 The Essential Commodities Act 
and 3 of Epidemic Diseases Act 
State Vs. Imran Khan

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Imran Khan.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied.

Arguments heard on the present application. 

Put up for clarifications, if any/orders on 14.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021



FIR No.425/21
PS Alipur
U/s 457/380/411/34 IPC 
State Vs. Mohd. Kasim

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr.P.C. filed

on behalf of the applicant/accused Mohd. Kasim.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 07.06.21. It is further submitted that the

applicant/accused has nothing to do with the present case and

he has been falsely implicated in the present case. It is further

submitted that applicant/accused is not involved in the present

case and nothing was recovered from the accused. It is further

submitted that  investigation of  the present  case has already

been completed and no purpose will be served by keeping the

applicant/accused in JC. It is further submitted that co-accused

has already been granted bail on 01.07.2021 by Ld. Sessions

Court. In view of the outbreak of COVID-19 pandemic, prayer is

made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.



In the present case, the allegations against the accused

are that he alongwith co-accused persons were apprehended

from  the  spot  by  the  guards,  while  they  were  stealing  the

batteries from the Tower of victim by way of lurking house tress

pass  in  order  to  commit  the  said  offence.  The  allegations

against the accused are serious in nature.  Applicant/accused

is also involved in other cases of similar nature. It is pertinent to

mention here that there are cogent apprehensions that accused

might commit similar offences again, if released on bail.  The

investigation of the case is at the initial stage. 

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021



FIR No.117/2021
PS Crime Branch
U/s 25/54/59 Arms Act
State Vs. Govinda Kohli @ Murlidhar

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Govinda Kohli @ Murlidhar.

It  is submitted by the Ld. Counsel for the accused that

accused has nothing to do with the alleged offence and all the

alleged offences are false and concocted. It is further submitted

that accused has been falsely implicated in the present case

and he is in JC since 05.07.5021. It is further submitted that

nothing was recovered from the accused. It is further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  no  purpose  will  be  served  by  keeping  the

applicant/accused in JC. In view of the outbreak of COVID-19

pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are  he  was apprehended with  a  country made



pistol  alongwith  two  live  cartridges.  Allegations  against  the

accused/applicant  are  grave  and  serious  in  nature.  The

applicant/accused  is  also  involved  in  50  other  cases.  It  is

pertinent to mention here that there are cogent apprehensions

that accused might commit similar offences again, if released

on bail. The investigation of the present case is at initial stage. 

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021



FIR No.403/2021
PS Alipur
U/s 25/54/59 Arms Act 
State Vs. Sunny

13.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Sunny.

It is submitted by the Ld. Counsel for the accused that

accused is innocent and he has been falsely implicated in the

present case.   It  is  further submitted that  accused is in JC

since 06.06.2021. It is further submitted that investigation of the

present case has already been completed and no purpose will

be served by keeping the applicant/accused in JC. In view of

the outbreak of COVID-19 pandemic, prayer is made for the

grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:



1. The applicant  /  accused will  not  jump the bail  and will

appear in the court regularly.

2. That accused shall not indulge into similar offence or any

other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in any

manner. 

4. That in case of change of residential address, accused

shall intimate the court about the same within a week.

5. The accused shall  join  the investigations as and when

required by the IO.

6. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/13.07.2021


